PI TEM NO. 53 COURT NO. 8 SECTI ON XI |

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).28387/2008
(From the judgenent and order dat ed 26/ 09/ 2008 in CRP
No. 1015/ 2008 of The H GH COURT OF MADRAS)
M S V. V.M NERALS Petitioner(s)
VERSUS

M S TATA STEEL LIM TED & ORS. Respondent (s)
(Wth appl n(s) for exenption fromfiling OT.,permssion to

pl ace addl . documents on record and prayer for interimrelief
and office report)

Date: 31/01/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ASOK KUVAR GANGULY
HON BLE MR JUSTICE T.S. THAKUR

=

Kri shna Kumar R S, Adv.
K. S. Mahadevan, Adv.
Raj esh Kumar, Adv.

For Petitioner(s)

==

A. M Singhvi, Sr. Adv.
Gopal Jai n, Adv.

R N. Karanjawal a, Adv.
s. Mani k Kar anj awal a, Adv.
Nandi ni Gore, Adv.
Debmal ya Baner | ee, Adv.
Ashl esha Srivastav, Adv.
Karti k Bhat nagar, Adv.
Anmi t Bhandari, Adv.
Sart hak Nayak, Adv.

r Ms. Karanjawal a & Co.

For Respondent (s)

JS55F353339

-2

M. B.Balaji ,Adv
M. M Anbal agan, Adv.

UPON hearing counsel the Court made the follow ng

ORDER
W have heard | ear ned counsel for t he
parties.
Learned counsel for the petitioner has filed
an application on 25.1. 2012, to t hat | ear ned

counsel for the respondent wants to file reply
and the petitioner will file rejoinder affidavit.

The mat t er is adj our ned for four weeks
hence.

List the matter on a non-niscel |l aneous day.



( KUSUM SYAL) (VI NOD KULVI )
SR P. A COURT MASTER



